8125

1234} hrs,

ESSENTIAL COMMODITIES
(AMENDMENT) BILL—contd.

Mr. Speaker: I have received a
communication from the Food Minis-
ter. He says that there is some
formal amendment. The Minister
might read it if he wants to.

= THATE TET (AR
were wgiEg, & framw 109 3w
AET 5 zm w At agm o <@ 2
g GSSH F ST |

Tq WY - AT FNE q3F A@
ERCUE

S THATE 12T TEqH ARIEH,
ey Y B9 9 faw 109 F AT
FZ AT RL AT FRA L 0

wAA WG 0 EE qA wA
w_RT F g Dfew | & gawr W
g qw o

The Minister of Food, Agriculture
Community Development and Co-
operation (Shri C. Subramaniam):
‘When we were discussing clause 3
of the Bill, there was strong opinion
in the House that the producers of
foodgrains or edible oil-seeds should
be excluded from the provisions of
the confiscation clause. I agreed and
I brought in an amendment here.
But Shri Yallamanda Reddy pointed
out a lacuna in that amendment that
it would include not only the food-
graing or edible oilseeds produced by
a certain person but that if he hap-
pens to be a miller or any other trader
and if he happens to acquire from
others also, this confiscation clause
would not apply. Therefore, I agreed
to this amendment to limit the con-
fiscation clause to the producer of
the foodgrains and in  respect of
foodgrains produced by farmer him-
self. Unfortunately the wording has
not come out all right and therefore
I have sought your permission to
make some verbal alterations.

Mr. Speaker: He may read it
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Shri C. Subramaniam: This is how
it should read:

‘“Provided that without pre-
judice to any action which may be
taken under any other provision
of this Act, no foodgrains or edible
oilseeds seized in pursuance of an
order made under section 8 in
relation thereto from a producer
shall, if the seized foodgraing or
edible oilseeds have been produced
by him, be confiscated under this
section”.

....(Interruptions.)

Shrimati Renu Chakravartty (Bar-
rackpore): This is a very important
amendment accepted rather late in
the day. My point is that even if
the producer is a big landlord and he
actually happens to fall under the
definition of a producer, if he fails to
pay his levy or whatever it is, the
rules promulgated under the law
even in respect of such a rich land-
lord what he produces cannot be con-
fiscated—is that the position?

Shri C. Subramaniam: We may
have different views about it; yes-
terday the opinion of the House was
that the producers big or small
should be excluded. I am pot enter-
ing into an argument with the hon.
Member.

Shrimati Renu Chakravartty: How
can it be? It defeats the very purpose
for which the amendment js made..
(Interrupttons.)

Shri Ranga (Chittoor): There is one
more point, Sir.

Mr. Speaker; Order, order. An
amendment was moved by Mr. Yal-
lamanda Reddy; he accepted that
amendment.

Shrimati Renu Chakravartty: No,
no.

Mr. Speaker: The House accepted
that amendment. The Minister
brought in an amendment and Mr.
Reddy pointed out some flaw in it
and he moved some amendment.
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Shri Ranga: Sir, it was an amend-
ment duly given notice of; it was not
even moved at the spur of the mo-
ment. It was duly considered by
this House and it was accepted by the
Minister. I would like to take ob-
jection to what my hon. friend has
said about the big producers......
(Interruption.)

Shrimati Renu Chakravartty:
landlords.

Shri Ranga: You are a communist;
I am opposed to you and your com-
munism. Now, the point is this.
Several State legislatures have passed
ceiling Acts and once that ceiling had
been fixed whoever comes within
that would only be entitled to get not
more than Rs. 500 maximum income
and if my hon. friends here call them
ag big landlords, it is not correct be-
cause they all come within the ceil-
ing, and these people here have been
going half way towards them and
communism. They are not big land-
lordg or big land-holders; they are
not exploiters. They are people who
have been considered to be legitimate
producers of foodgrains and they
must be allowed ... (Interruption).

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I rise on g point of
-order.

Mr, Speaker: Order, order.

Shrimati Renu Chakravartty: We are
totally "opposed to this: where they
allow the landlords and big land-
owners to have or possess lands.
(Interruption) Let me rise my voice.
The point is, we are in favour of
ceiling. The ceiling should be there
and that ceiling should be considered
by the House.
TR AT : IARF T g7 F 7
Shrimati Renu Chakravartty: For
the benefit of the small producers
and the middle producers, we wanted
an exemption limit. We wanted a
ceiling. I do not know why the hon.
Member is grumbling. After all, he
always pleads for the small peasant
and we are also pleading for the poor
farmer.

Big
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Several hon. Members rose—
Mr. Speaker: Order, order. Why

should so many others stand up?

Shrimati Renu Chakravarity: Our
case is, there should be limitation
and there should be a ceiling so that
we protect the small producer and

the middle producer. But the big
producer cannot have his way.
(Interruption)

Shri C. Subramaniam: May I point
out one thing? This provision comes
into operation when g breach is com-
mitted. As a matter of fact my ori-
gina] amendment was to restrict if to
the small producer; but then it was
pointed out by the Law , Department
that when it is a case of a breach of a
clause, you cannot discriminate bet-
ween a small producer and a big pro-
ducer. Breach is a breach, and there-
fore, one cannot say, “I will punish
the bigger man and I will not punish
a smaller man.” such  distinction
cannot be made. (Interruption). What
ever my hon. friend Shri Ranga may
say, I have an argument for it. There-
fore, the point is, we cannot make a
distinction between a smaller produ-
cer and a bigger producer.

sShri Surendranath Dwivedy (Ken-
drapara): Why not put a ceiling on

it?
shri C, Subramaniam: Please wait.
Ag far as this confiscation clause is
concerned, it is penalty for breach of
orders. We cannot make a distinction
between one man and another man.
Therefore, a broad classification w111
have to be brought in. (Interruption)
It is not as if we are leaving away
the bigger producer from the levy or
seizure. Those provisions are already
available. This provision is extra for
the purpose oOf confiscation of all
goods in case there ig a breach of any
clause. As far as confiscation is con-
cerned, whether it is 2 big producer
or a small producer, it is his own pro-
duce for which he has laboured and
which he has produced. You may ap-
ply the other clauses but confiscation
ly. That was the sense

should not app ‘
of the House. (Interruption). There is
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[Shri C. Subramaniam]

therefore, no case for bringing in other
arguments here. We are only for-’
malising what has already been dis-
cussed and decided.
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Shri Hari Vishnu Kamath: My point
of order is this. { am not at the
moment going into the merits of this
amendment. But considering the im-
portance of the amendment, I do sub-
mit that unless rule 93 and rule 94 are
either waived, in your wisdom, or sus-
pended by a motion made in the
House and passed by the House, there
ig no way out at thig stage. I take
it that the third reading motion was
made last Monday to the effect that
the “Bill, as amended, be passed”. I
believe that motion was made under
93 but there was no.quorum in the
House when it was finally put to the
vote, and so the division which was
claimed was postponed today.
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Shri Tyagi (Dehradun): It has not.
yet been finalised. (Interruption).

Shri Hari Vishnu Kamath: Even.
after the Tashkent you have no pa-
tience? Please have a little patience.

Please have a look at rule 93(3),
Sir.

It reads:

“To such a motion no amendment
may be moved which is not either-
formal, ...

I suppose it is not formal—

Shri C. Subramaniam: It is formal
and verbal.

Shri Hari Vishnu Kamath: . ...
verbal or  consequential upon an
amendment made after the Bill was
taken into  comsideration.” Rule 94
says that the discussion on a3 motion
that the Bill as amended be passed
shal] be confined to the submission of
arguments either in  support of the
Bill or for the rejection of the Bill.
Now, looking at the volume of the
controversy that has suddenly erupt-
ed in the House, I have no hesitation
in submitting—the amendment moved.
18 of such importance that the Mem-
bers’ minds are greatly exercised over
1ts consequences—that at this stage,
if you permit the amendment to be
moved . . . (Interruption) .. . he has
sought to move it—the only way out
is simultaneously either to waive rule
93 or a motion should be made under
rule 388 for suspension of the rules.

Mr. Speaker: On one has suggested
that what he is going to move is dif-
ferent from the one that wag accepted
the day before yesterday. (Interrup-
tion) Order, order. Let me say a few
words. There might be controversies
about it; there might be difference of
opinion about it. They might have
been expressed when it was being dis-
cussed. But once the House has taken
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a decision, even though the differen-
ces were there, it ig the decision of
the House and we have to accept it.
The only question is whether what he
wants to move today is only formal
—as he calls it—verbal or consequen-
tial, and whether in substance it has
‘been accepted by the House the other
day or not. Onp that question, Shri
Bade wants to say something.

Shri Bade (Khargone): The other
day, there was an amendment moved
by Shri Yallamanda Reddy and the
Minister also moved an amendment. I
will quote from the proceedings the
relevant portion. The Minister's
amendment reads thus:

“Provided that without prejudice
to any action which may be taken
under any other provision of this
Act, no foodgrains or oilseeds or
seeds seized in pursuance of an or-
der made under section 3 in relation
thereto from a  producer of such
foodgrains or oilseeds produced by
him shall be confiscated under this
section.”

To this amendment, Shri Yalla-
manda Reddy said that if “you put
it like this, the meaning has got some
ambiguity. Therefore, I want that

words a producer should be put
there.  Also, after  the wprds
‘of such fodgrains or oilseeds’

insert the words ‘produced by him’.
‘Then, Shri C. Subramaniam said “I
accept your amendment; no more ar-
gument.” Shri Yallamanda Reddy
then said “Thank you.” The amend-
ment which he brought in the other
day—the copy is not with me—is not
like what the Minister hag brought
today.

Mr. Speaker:
ence?

' Shri Bade: What he has submit-
ted is not Shri Yallamanda Reddy’s
amendment.

Shri Tyagi: As Shri ‘Bade has ,sai.d,
actually speaking, it was the unani-
‘mous view of the House the other day
that confiscation should not be made

of the foodgrains belon_ging to the
producer and the Minister has ex-

What is the differ-
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plained that it is only a consequen-
tial change that is being proposed to-
day to bring forth the considered opi-
nion of the House. As far as my
other hon. friend is concerned, I must
assure you that we who stand for
farmers are not going to yield to the

urban communists at all. (Interrup-
tion).
Mr. Speaker: The amendment

which was accepted the other day

reads as follows:

‘“Provided that, without prejudice
to any action which may be taken
under any other provisions of this
Act, no foodgrains or oilseeds seiz-
ed in pursuance of an Order made
under section 3 in relation therete
from a producer of such foodgrains
or oilseeds produced by him shall
be confiscated under this section.”

What he wants now to say is, it is
only a transposition of some words
from one place to another for making
it quite clear. In other words, there
is nothing that is being changed in
what the House has accepted. (Inter-
ruption): I consider that it is only for
mal and consequential and there is
nothing new that is being introduced
in that. Under Rule 93(3) it is per-
missible. (Interruptions).

Shri Surendranath Dwivedy: May-
be there is no substantial change in
the amendment that was accepted. But
I think the explanation he offers is not
convincing. Was it really because
there was some technical difficulty for
which the changes are being made or
because he wants something substan-
tial to be introduced? That is our sus-
picion.

Mr. Speaker: He has also said that
it is only a consequential and verbal

amendment.

Shri Yallamanda Reddy (Marka-
pur): Sir, when the Minister moved
hig original amendment, his intention
was to give exemption to the produ-
cers. But as it wag drafted, it gave
exemption not only to producers but
also to mill-owners and others. At
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[Shri Yallamanda Reddy]

that stage, I brought it to the notice
of the Minister and moved an amend-
ment so that only the producers will
be exempted and not those people
who are mill-owners and traders. The
Minister readily agreed.

So, 1 thanked him. My contention
was that such a blanket exemption
should not be given. Mr. Ranga on
this side and some Congress members
on the other side brought pressure on
the Minister as a result of which the
Minister brought that amendment. It
wag not originally there; jt was
brought at a later stage as a result of
pressure from Mr. Ranga and some
Congress Members. When the Mi-
nister  brought that amendment, I
found that his real intention was to
exempt only the producers and not
mill-owners and traders. So, I moved
my amendment to which he agreed.
For that, I thanked him.

Mr. Speaker: It would be very
clear if T read the original amend-
ment No. 48 moved hy Mr. Subrama-
niam. It reads:

“Provided that, without prejudice
to any action which may be taken
under any other provisions of this
Act, no foodgrains or oilseeds seiz-
ed in pursuance of ap Order made
under section 3 in relation thereio
from a person engaged in the pro-
duction of such foodgraing or oil-
seeds shall be confiscated under this
section.”

Then, Mr. Yallamanda Reddy mov-
ed his amendment.

Shri Ranga: After giving due no-
tice.
Mr. Speaker: Mr. Yallamanda

Reddy’s amendment reads thus:

‘“That in the amendment moved by
Shri C. Subramaniam, printed as
No. 48 in List No. 11 of amend-
ments,—

(i) delete the words “a person

engaged in the production”
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and insert—“a producer”;

and

(ii) add the following in between
“foodgraing or oilseeds” and
“shall”—produced by him.”

This amendment was adopted by thr
House at that time. =
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The question is:

For Amendment No. 48, as amend-
ed by Amendment No. 52 which was
adopted on 29-8-1966.

Substitute

“Provided that without prejudice
to any action which may be taken
under any other provision of this
Act, no foodgrains or edible oil-
seeds seized in  pursuance of an
order made under section 3 in rela-
tion thereto from 3 producer shall,
if the seized foodgrains or edib.e
oilseeds have been produced by him
be confiscated under this section”.

As I have said already, this is a
formal and verbal amendment. I take
it that the House agrees.
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Severa] Hon. Members: Yes, yes.
The motion was adopted.
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Mr. Speaker: The question is:

“That further debate on this mo-
tion be adjourned”.

The Lok Sabha divided.

12.59 hrs.

Division No 24

Bade, Shri

Banerjee, Shri S. M.
Chakravartty, Shrima: . Renu
Divedy, Shri Surendranath
Gopalan, Shri A. K.
Gupta,Shri Indrajit
Gupta,ShriKashi Ram.
Imbichibava, Shri

Kakkar, Shri Gaukri’ Shanker

Abdul Rashid, Bakhshi
Abdul Wahid, Shri T.
Achal Singh, Shri
Alagesap, Shri

Aney, Dr. M. S.
Azad, Shri BhagwatJha
Babunath Singh,Shri
Bal Krishna Singh, Shri
Banerjee, Dr. R,

Barua, Shri R.

Basant Kustuwari, Shrimati
Basumatari Shri,
Baswant, Shri

Besra, Shri
Bhakt Darshan, Shri
Bist, Shri J. B. S.

Brij Basi Lal, Shri

Brij Ra) Singh, Kotah, Shri
Chanda,Shrimati Jyotsna
Chandrabhan Singh, Shri
Chaturvedi, Shri S. N.
Chavan, ShriD. R.
Chavan, Shri Y. B.

AYES

Kar, Shri Prabhat
Kunhan, Shri P,

Lohia, Dr. Ram Manohar
Mukerjee, Shri H.N.
Murmu, Shri Sarkar
Nair, Shri Vasudevan
Nambiar, Shri

Reddy, Shri Yallamanda
Sen, Dr. Ranen
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Chavda, Shrimati Johraben
Daljit *Singh, Shri

Das, Shri B. K.

Das, Shri C.

Deshmukh, Shri B. D.

Deshmukh Shri Shivaii Rao S.

Dorai, Shri Kasinatha
Dwivedi, Shri M. L.

Umanath, Shri
Venkaiah, Shri Kolla
Vimala Devi, Shrimati
Vishram Prasad, Shri
Warior, Shri

‘Yadav, Shri Ram Sewak
Yashpal Singh, Shri
Yugdhvir Singh, Shri

Kotoki, ShriLilachar

Kripa Shankar, Shri
Krishnamachari, Shr -T. T.
Kureel, ShriB. N.

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Mahida, Shri Narendra Singh
Malaichami, Shri

Gaekwad, Shri hsi
Ganapati Ram, Shri
Ganga Devi, Shrimati
Gowdh, Shri
Hansda, Shri Subodh
Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri M. L.
Jamunadevi, Shrimati
Joshi, Shri A. C.
Jyotishi, Shri J. P.
Khadilksr, Shri
Khan, Dr. P. N.
Kindar Lal, Shri
Kisan Veer, Shri

Manaen, Shri

Mandal, Dr. P.
Mandal, Shri J.

Maniyangadan, Shri.
Mantri, Shri D. D.
Marandi, Shri

Mchrotra, Shri Braj Biba-
Mchta,Shri J.R.

Mehta, Shri Jashvant
Mengi, Shri Gupal Datt
Miuimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra Shri Shyam Dbkar
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Mohanty, Shri Gokulnanda
Mukerjee, Shrimati Sharda
‘Mourli Manohar, Shri
Murti, Shri M. S.
‘Nanda, Shri
Naskar, ShriP. S.

‘Nayak, Shri Mohan

Nirnjan Lal, Shri
Pande, Shri K. N.

Panna Lal, Shri
Paramasivan, Shri
Patel, Shri Chhotubhai
Patil, ShriD. S.

Patil, Shri J S.

Pattabhi Raman, Shri C.R.
Prabhakar, Shri Naval
Pratap Singh, Shri
Puri, Shri D. D.

Raja, Shri C. R.

Rajdeo Singh, Shri
Raju, Shri D. B.

Ram Singh, Shri

Ram Swarup, Shri
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Mr. Speaker: The result of the
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Raae, Shri

Ranga, Shri

Ranjit Singh, Shri
Rao, Shri Jaganatha
Rao, Shri Muthyal
Rao, Shri Ramapathi
Raut, Shri Bhola
Reddi, Dr. B. Gopala
Sahu, Shri Rameshwar
Saigal, Shri A, S.
Samanta, Shri S. C.
Samnani, Shri

Saraf, Shri Sham Lat
Sarma, Shri A.T.

Shah, Shri Manabend:a
Sharma. Shri K. C.
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri

Shree Narayan Das, Shri
Siddiah, Shri

Sidheswar Prasad, Shri
Sinha, Shrimati Ramdulari
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Sinha, Shri Satys Narayan
Sinlia, surunati ‘Laskeshwar
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku,
Snatak, Shri Nardeo
Sonavane, Shri
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"Soy, Shri H. C.

Subramaniam, Shri C,
Surendra Pal Singh, Shri
Swamy, Shri M. P.
Tehir, Shri MnLimraad
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.
Tyagi, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M.B.
Valvi, Shri

Virbhadra Singh, Shri
Wadiwa, Shri

Yadav Shri Ram Harkh
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-division ig ‘Ayes’* 28; ‘Noes’ 135.
The motion was negatived.

Mr. Speaker: There is another
amendment which Mr. Subramaniam
‘wants to be made.
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House)
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sSarvashri Bagri and Madhu Limaye also voted for AYES.
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Shri C. Subramaniam: Sir, there is
one more consequential amendment,
that on page 3, line 9,—for “State
Government”, substitute—. “such juc.-
cial authority”.

Mr. Speaker: That is a consequen-
tial amendment and I hope the House
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Mr. Speaker: T shall now put the
Bill, as amended, to the vote of the
House.

Shri S. M. Banerjee (Kanpur): Sir,
this is a peculiar thing. The hon. Mi-
nister moved an amendment and we
are not allowed to discusg it.

Mr. Speaker: No discussion is
necessary. It is 3 forma] amendment, a
consequential amendment. I could do
it, but I wanted to mention it before
the House. That is why I have men-
tioned it and the House has agreed to
it. T shall now put the motion to che

8140

agrees with it.

The question is:

Page 3, line 9 for “State Govern-
substitute—“such

ment”,
authority”.

The motion was adopted.

Division No. 25]

Abdul Wahid, Shri T.
Achal Singh, Shri
Alagesan, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bal Krishna Singh, Shri
Barerjee, Dr. R
Barua, Shri R.
Basumatari, Shri
Baswant, Shri
Besra, Shri
Bhagavati, Shri
Bhakt Darshan, Shri
Bist, ShriJ. B. S.
Brij Basi Lal, Shri
Brij Raj Singh-Kotah, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Shri
Chaturvedi Shri S. N.
Chavan, Shri D. R.
Chavan, Shri Y. B.
Chavada, Shrimati Johraben
Daljit Singh, Shri
Das, Shri Sudhaneu
Dass. Shri C.
Deshmukh, Shri B. D.
Deshmukh, Shri Shivaji Reo S.
Dorai, Shri Kasinatha
Dwivedi, Shri M. L.
Gackwad, Shri hsinh

o

House.

The question is:

judicial

“That the Bill, as amended,
passed.”

The Lok Sabha Divided.
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Hansda, ShriSudbodh Minimata, Shrimati
Hem Raj, Shri Mirza, Shri Bakar Ali
Igbal Singh, Shri Mishra, Shri Bibbuti

Jadhav, Shri M. L.

Mohanty, Shri Gokulnanada

Jamir, Shri S. C. Mukerjee, Shrimati Sharda
Jamunadevi, Shrimati Murli Manohar, Shri
Joshi, ShriA. C. Murti, Shri M. S.
Jyotishi, Shri J. P. Nanda, Skri

Kanakasabai, Shri Naskar, Shr P. S.
Khadilkar, Shri Nayak, Shri Mohan

Khan, Dr. P. N. Niranjan Lal, Skri

Khan, Shri Shabanawaz Pande, Shri K. N.

Kindar Lal, Shri Pandey, ShriR. S.

Kisan Veer, Shri

Kotoki, Shri Liladhar

Kripa Shankar, Shri
Krishnamachari, Shri T. T.
Kureel, Shri B. N.

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Mahida, Shri Narendra Singh
Malaichami, Shri

Manaen, Shri

Mandal, Dr. P.

Mandal, Shri Yamuna Prasad

Panna Lal, Shri
Paramasivan, Shri
Patel Shri Chhotubhai
Patil, Shri D. S.
Pattabhi Raman, Shri C. R.
Prabhakar, Shri Naval
Pratap Singb, Shri
Puri, Shri D. D.
Raja, Shri C. R.
Rajdeo Singh, Shri
Raju, Shri D. B.

Ram Swarup, Shri
Rane, Shri

Maniyangadan, Shri Ranjit Singh, Shri
Mantri, Shri D. D. Reo, Shri Jaganatha
Marandi, Shri- Rao, Shri Muthyal

Ganga Devi, Shrimati
Gowdh, Shri
Gupta, Shri Kashi Ram

1567 (ai) LSD—9.

Mehrotra, Shri Braj Bihari
Mehta, Shri].R.
Mehta, Shri Jaghvant
Mengi, Shri Gopal Datt

Rao, Shri Ramapathi
Raut, Shri Bhola
Reddi, Dr. B. Gopala
Roy, Shri Bishwanath

oe
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(Amdt.) Bill

.Sahu, Shri Rameshwar
Saigal, ShriA. S.

Sidheswar Prasad, Shri
Singh, Shri A. T.

and Punjab State Leg. (etc.) Bill

Swamy, Shri M. P.
‘Tahir, Shri Mohammad

Samnani, Shri Sinha, Shrimati Ramdulari Tiwary, Shri D. N,

Sarat, Shri Sham Lal Sinha, Shri Satya Narayan Tiwary, Shri K. N.

Sarma, ShriA. T. Sioha, Shrimati Tarkeshwari Tiwary, ShriR. S.

Shah, Shri Manabendra Sinbasan Singh, Shri Tysgi, Shri

Sharma, Shri K. C. Sivappraghassan, Shri Ku. Uikey, Shri

Shastri, Shri Ramanand Snatak, Shri Nardeo Upadhyaya, Shri Shiva Dutt

Sheo Narain, Shri Sonavane, Shri

Shinde, Shri Soy, Shri H.[C.
Shree Narayan Das, Shri Subramaniam, Shri C.
Siddiah, Shri Sumat Prasad, Shri

Vaishya, Shri M. B.
Virbhadra Singh, Shri
Wadiwa, Shri

Yadav, Shri Ram Harkh

NOES

Abdul, Rashid,
Basant Kunwari, Shrimati

Limaye, Shri Madhu
Lohia, Dr. Ram M

Singh, Shri Y. D.
h Surendra Pal Singh, Shri

Bhee!, Shri P. H.
Buta Singh, Shri
Guishan, Shri

Mr. Speaker: The result of the di-
vision is:

Ram Singh, Shri
Ranga, Shri

Ayes—136, Noes—13

oft W (werg) AT sEEn
F 997 g7 AfaQ |

AUA AOTA  qEE FrE gy
g

Shri Maurya’s also may be noted.

Shri Brij Raj Singh-Kath (Jhala-
war): Sir, I am for *Ayes”...

Shri Valvi (Nandurbar):
for “Ayes”.

T am also

Mr. Speaker: All that will be not-
ed. “Ayes” have 136 and “Noes” have
13. The “Ayes” have it; the “Ayes”
have it.

The Bill, as amended, is passed.

The motion was adopted.

D

Valvi®, Shri
Yudhvir Singh, Shri

13.02 hrs,

STATUTORY RESOLUTION RE:
PROCLAMATION UNDER ARTICLE
356 IN RELATION TO THE STATE
OF PUNJAB;
AND .
PUNJAB STATE LEGISLATURE
(DELEGATION OF POWERS) BILL

The Minister of Home Affairs (Shri
Nanda): Sir, I beg to move:

“That this House approves the
Proclamation issued by the Presi-
dent of India on the 5th July, 1966,
under article 356 ot the Constitu-
tion in relation to the State of
Punjab.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I rise on a point of
order. The Revised List of Business
before the House shows the omirous
asterisk marks against items 16 and
17 with a footnote “to be discussed
together”, that js to say, the Procla-
mation issued by the President with
regard to Punjab and the Bill seeking
to confer the powers of Parliament on
the President are to be discussed to-
gether.

*Shri Valvi wanted to vote for Ayes.





